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‘the Assistant Engineer, Filibhit and learnt t‘ha-t an o; _-_'_:“;-':‘__;"

Bivisianal Railway Manager,

N.E.R. Izatnagar Divisian,lzatnagar
and others cee

LA N

Hon. Mr. Justice,U.C .Srivastava, v L.
Hon'ble Mr, K. Obayva, Vember (A)

The applicant started working as 'Casual lLabour'
intthe !'Teldécdmmunidation Department of the North Eastern
Railway Izatnagar Division, Izatnagar, in the Month of
April,1980. He has been working since then and attained

temporary status, though with broken period.The applicant
continuously worked under the Signal Inspector-IPilibhit
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till 30.6.1987when he was relieved by the Sigpal Inspector and
s
directed to appear before the Signal & Telecommunication ¥

Engineer Izatnagar for allotment of further work in the

Izatnagar Division,but no allotment in writing was given.
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He made repeated attemptGfor allocation of duties but the
duties were not allotted to him with the result, he had

to stay at Pilibhit. Coming to learny that the other parm ".
with him | L i
who were employed/at Pilibhit and had teen allotted fu

works at Fatehgarh from Pilibhit, the applicant also

has been issued by the Divisional Signal andg Tﬂh"’."].:

.EMimqr, Izatmr. whereby names of m | =

ety



even then the vacancies were existing,
allocated to the applicant.

2.

the applicant has attained a Temporary Status but hﬁw&?

denied the claim of the applicant that he is entitled
to the benefit of the Industrial Disputes Act. Aacﬁrﬂinﬁ
to the respondents , the applicant was asked to join dwty

at Fatehgarh but he 4id not report there though, the perSdna
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who joined their duties at Fatehoarh and Pilibhit, they )
are discharging their duties and are drawing all facilities.

It is difficult to accept, that the applicant who was running

from pillar to post was avoiding for joining his duties.
Similar matter came up before us In O.A. Mg, O13 of 1987
decided on 23.7.1992 and the facts of this case are idemtical |
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with the same and the applicant.is also entitled to the

f relief granted in O.A. No. 913 of 1937. 4
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' B Accordingly, this application is/allowed and the
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respondents are directed toallocate the duties to the applicant

A within a period ofl month ~and the applicant shall be dean&ﬁ
A | to be continuing in service but he shail not be paid éwy

QE;. < back wages from the date he has not worked upto the p&r&ﬁﬁl__ f
R of 1 month from today. The question of his absorption will 'Eié%
also be considared but in order d seniority when his %fff;

The application is disposed of with the arove terms. m or e




